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No. 172H2)LXXIX-V-1-1(Ka)-222008 . - . .. ... . .
Dated Lucknow, September 5, 2008 D

IN pursuance of the provisions of clause (3} of Aricle 348 of the Constitulion of Lidia, the Governor is
pleased to order the publication of the following English wanslation of the Swami Vivekanand Subharti
Vishwavidyalaya Uttar Predesh Adhiniyam, 2008 (Uttar Pradesh Adhiniyam Sankhya 29 of 2008) as passed by
the Utar Pradesh Legislature and assented to by the Governor on September (4, 2C08.

THE SWAMI VIVEKANAND SUBHARTI UNIVERSITY s
| UTTAR PRADESH ACT, 2008
(U.P. ACT No. 29 ofl 2008)
{As passed by the Uttar Pradesh Legisiature}

AN
ACT

10 establish and incorporate a Teaching University sponsored by Subharti K.K. I,
Charitable Trust, Meerut in Uttar Pradesh and (o provide for matters connected therewith or

incidentat thereto.
1715 HEREBY enacted in the Fifty-ninth Year of the Republic of India as follows:-

. This Act may be called the Swami Vivekanand Subhari University Uttar Pradesh  Shor tide
Act, 2008, ' . : .

2. In this Act, unless the context otherwise requires, — Definitioss
{a) "Academic Council' means the Academic Courcil ofthe University;

¢b) "Board" means the Board of Studies and the Planning Board, or any other Board of the

University;

¢c) “Chancellor”, "Vice-Chancellor" and "Pro-Vice—Chanpellor" means  respectively the
Chancgllor, the Vice-Chancellor and the Pro-Vice-Chancellor of the University;

(d) "Court" means the Court of the University;

{¢) "Director/Principal" means the Head of an Institution, College, School, Polytechnic and

Industrial Training Institute or the person  appeinted for the purpose to act as such in his absence;

(f "Deparument” means a Depar ment of Studies, and includes a Centre . of  Studies  and

Research;

(g) "Employec"” means any person appeinted by the University, and includes a teacher or

any other member of the siall of the Univensity;
¢h) "Executive Council” means the Executive Council of the University’

(i) "Faculty" means a Facully of the University,;

ANA e .
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() “Hostel" means Scholars/Students Hostel of the University;

4 "Instiution” means ‘an  Academic Instimtion’ established or

maintained &y the University,
(1) “Prescribed” mcans prescribed by Stamies;

(m) "Records and Publications" means the Rernrds and Publications of
the University; '

(n) “Statutes” and "Ordinances” means respeﬁtivcly, the Statutes and
Ordinances of the University for the time being in force,

(o) "Student” mcans a student enrolled in the Register of the University;

(p} "Teacher of the University" means Professor, Associaie
Professor/Reader, Asst. Professor /Lecmrer and such other person as may be
appointed for imparning education/instructions or conducting rescarch in the
‘University and i< designated as Teacher by the Ordinances;

{q) “Treasurer”, "Registrar”, "Deputy Registrar”, "Finance Officer”,
“*Cantroller of Examinations”, "Libraran" or "Proctor” means respeciively the
Treasurer. the Registrar, the Deputy Registrar,- the Finance Officer, the
Controller of Examinatinns, the Librarian or the Procior of the University;

{r) "Trust" means Subharfi K.K.B. Charitable Trust established on
15.03.1991 amended on 29.01.2005 and registered under the Indian Trusts Act
1882, on 21.05.2005 with Sub-Registrar office, Meerut.

{s) "University”, means the Swami Vivekanand Subharti University, Untar
Pradssh established under this Act by the Trust.

3. (1) There shall be established at Meerut in Uttar Pradesh, a University by

the Trust, in the name of Swami Vivekanand Subhani University, Uttar Pradesh.
(2) The University shall be a body corporalte.

4. The sponsoring body, the Trust shall, for the purpose of establishing-ihe

University under this Act, fulfill the following conditions, namely:-
e} dulv possesses minimum 30 acres contiguous land;

(b} construct on iand refcrred to in ~lause (a) buildings
of at least 24000sq. meter carpet area. out of which at least 50

per ceny, shall be tor academic and administrative purposes:

(c} insiall cquipmems in offices and laboratories worth

minimum Rs. five crore in the byild.ag referred to in clause

(b);
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(d) ap_pdinl teachers and establish infrastructure of the departme_mh /
school for the purposes of teaching and/or research in at least seven subjects as
per standards laid down by the Uinfvessily Grents Conimission;

{e} make the Siwatutes and tae Ordinances for the administration and
functioning of the Universily:

{f} such other conditions as may be required by the State Government to
be fullilled for the establishment of the University.

5. (I} The University shall start operation only after the State Governmeng

issues to the Trust a letter of awthorizalion for the commencement of the functioning of
the University.

(2) The State Government shall issue the letter of authorizalion after verifying
the proposal along with documents reccived from the Trust  to the effect that all
conditions referred 1o in section (4) have been fulfilled.

6. The objects of the University shall be to disseminate and advance knowledge
by providicg instructional, research and exicnsion of facilities in such branches of
leamning az it may deem fit and the University shzit ende rvour to provide 1o studenis and
teachers the necessary atmosphere and facilities for the promotion of:-

(a) innovations in education lcading to restructuring of courses, new

methods of 1eaching and leaming and integral development of personality;
{b} studies in various disciplines;
{¢) inter-disciplinary studies;

{d) national intezration, secularism, social equity and engineering of
international understanding and ethics.

7. The University shall have the following powers, namely:-

ta) 1o provide for instuction in such branches of leamning as the
University may, from tme 10 .time. determine and to make provisions for
research and for the advancement and dissemination of knowledge;

(b} 1o impart and promote the study of Science, Technology, Medicine,
Demistry, Managememnt, Law and other professional courscs and also history,

culture, philosophy, art ete. through in-campus centers or by conducting distant
educational programmes, elc.

) o honour educational stalwarts and persons of acadumic eminence
with the decoration of Professor [Emeritus.

fef} 1o

arant, subject o such gonditions as the University s determine,
diplomas or.

" - ! - - - L}

centihe mos o, and confur degrees or her academice U Tctcns on
W basis of examina ons, evalustion er any other method of 1c<2 2 1 puisons,
and 1o withdraw an, such diplemas, certificates, degroes or < **-

©acedemic
distinctions fr sood and sufTicieni causc;
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~ {e) w0 couder honorary degrees or other dictinctions in thc manner
prescribed: ’

{) 10 provide education including cormrespondence and such other courses
1o such persoiis, who arz nol members of the University;

(g} 1o institute Direclorships, Priricipalships, Professorships, Associate
Professorships/Readerships, Assistant Professorships / Lectureships and other
leaching or academic posts required by the University: and 1o make
appointments for the.same;

() o create administrative, ministerial and other posts and 1o make
appointments thereto; |

{i) o appoinvengage persons working in any other University or
Organization having specific knowledge permanently or for a specified Period;

(i} 10 co-operate, collaborate or associate with any other University or
Authority or Institution in sucn maaner and for such purpose as the University
may determine;

(k) 10 eswablish and matntain schools, centres, specialized laboratories or
other units for research and instructions as are ir the-opinion of the Universiy,
necessary for the furtherance of its objects;

(f) 10 institute and award fellowships, scholarships, studentships, medals
and orizes; - (

{m) 10 establish, mainain and supervise residence/hostels for
studemts of University and promote their health & general welfare activitics.

{n1} to make provisions for research and consultancy, and for that purpose
to enter into such amangements with other institulions or bodies as the
University may deem necessary;

{o) 10 declare centre, an institution, 2 depaniment, or school, as the case
may be, in accordance with the Statutes:

{p} to determine standards for admission into the University, which may
include examination, evaluation or any other method of testing;

{g) 1o demand and receive payment of fees and other charges;

{r}1o make special arrangements in respect of women students as the
University may consider desirable; ‘ )

(5} 10 regulate and cnforce discipline amongst the employecs and students

" of the University and take such disciplinary measures in this regacd as may be
deemed necessary by the University; :

(¢} to make arrangements for promoting the health and general wellare of
the employces of the Universityv: ' _

{u) 1o receive donations and to acquire, hold, manage and dispose of any
property, movablc or imumavable [or the welfare of the University;

(v} to borrow by way of hypothecation or mortgage against the properly of
University with prior approval of the Trust.

(i} to appoim, cither on comract of otherwise, visiling profcssors,
emeritus professor. consullants, fellows, scholars, artists, course writers, and
sucit other persons who may contribute to the advancement of the objects of the
University. '

|
|
B
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(x) 1o do all such ot.her acts and t.hmgs as may be necessary, incidental or
conducive to the attainment of all ar arv of the” objects of the University and
which muy be permitted by the Executive Cpuncu of the University.

8. (I} Admission to the different academic programmes shall be made in
accordance with the laws for the time being in force.

(2) The University shull ensure that the academic standards of the courses
offered by the Universily are in accordance with the guidelines of the Unwemty Grants
Commission / MCI / DCI/ AICTE / NCI etc. as the case may bei

(3) The 1cacher-student ratio shall be in accordance with the guidelines of the
University Grants Commission or specific council.

9. The University shall be open 1o persons of either sex and of whatever race,
creed, caste or class, and it shall not be lawiul for the University 10 adopt or impose on
any person any lest whalsoever of religious belief or profession in order to entitle him to
Le admitted therein as an officer, a teacher, staff member, student, or 10 hold any office
therein or to graduate thercat: ‘

Provided that reservation in thc posts 2nd recruitment of the employees and
reservation of scals for admission in anmy course of ciudy in the University for the
students and persons oelonging to Scheduled Casie/Schedule Tribes Qther Backward
Classes of citizens shall be regulated by the order of the Slate Government from time to
time.

10. The I'ql[owing shall be the officers of the University:-

{a) Chancellor

(6) Vice-Chancellor -

{¢) Pra-Vice-Chancellor

(d) Principal or Head of the Institution

(e) Registrar '

{) Dean of Faculty

{g) Dean of student's Welfare

) Conu&ller of Examination

i) Chief Proctor

) Finance Officer and

(k) such other officers as may he declared by the Statutes to be officers of
the University.

1. (1} A person of eminence shall be appointed by Board of Trustees of the
Trust as Chancellor for a period of three years.

(2) The Chancellor may in wriling under his hand addressed to the Trust,
resign his office. )

(3} The Chancellor shall. by virtue of his office. be the Head of the University
and shall constiture interim Executive Coungil.

(4)  The Chancellor shall. if presemt, preside at the Convacation of ihe
University held for conterring degrees. .

12. (1} The Vice Chancellor shall be appoihlcd by the Chancellor in such
manncr as may be prescribed, for a period of three years.

(2) The Vice-Chancellor shail be the principal executive and academic officer
of the University and shall be the Chairman of the Executive Council and the Academic
Council of the University, and shall exercise general supervision and conwol over the

-affairs of the University and give effect 10 e decisions of the authoritics of the

Unlvcmty
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(3) The che-Chancel!or may, if he is of the op;.mon that immediate action is
necessary On any matier, exercise any power conferred on any authomy of the University
by or under this Act ~nd shall convey 10 such anthority the action taken by him on such

rauers ; .
Provided that any authorily or any person in the service of the University who is

aggrieved by ihe action 1-%en by the Vice-Chancellor under this sub-scction, may prefer
an appeal to the Chancellor within one month frem the date of communication of the
The Chancellor may coafirm, modify or reversc action taken by the Vice-

e,

order.
Chancellor,
(4) The Vice-Chancellor shall exercise such powers and perfon-n such other |
functions as may be prescribed.
13(1) The Pro-Vice-Chancellor shall be appointed by the Vice-Chancellor
and shall exercise such powers and performs such  functions as may be prescribed.
{2) The Pro-Vice Chancellor appointed under sub-section (1) shall discharge his
duties in additon 1o his duties as a professor.
(3) The Pro-Vice Chancellor shall assist the Vice-Chancellor in discharging day
to day duties as 'and w e required by the Vice-Chancelior. -
14. Prncipal or Head of Institution shall Ee appointed in such manner ond shall
exercise such powers and perform such functions as may be prescribed.
15.¢ Ij The Registrar shall be appointed in sich manner as may be prescribed.
(2) The Registrar shall have the pdwer to enler into agreements, sign documents
and authenticate records on behalf of the University and shall exercise such other powers
and perform such other function as may be prescribed.
{3} The Registrar shall be the ex-officio Scecretary of the Executive Coungcil and
the Academic Council. . ;
16. Every Dean shall be appointed in such manner and shail excrcise such
powers and perform such functions as may be prescribed.
17. (1} The Finance Officer shall be appointed in such manner and shali
exercise such powers and perform such functions as may be prescribed.
{2} The Finance Officer shall be the ex-officio Se.retary of Finance Committee.
18. The manner of appointment and powers and duties of the other officers of
the University shail be such as may be prescribed. :
19, The following shall be the authorities of the University:-
{a) Courl ‘
{b) Executive Council
{c} Academic Council
(d) Finance Comimitice
fe) Plannir~ Board
(/) Boards of Faculties .
(gj Admissions Committee
fh} Examinations Commitiec and '
(:")_such _other authorities as may be declared by the Smaiuies o be
authoritigs o the University
200 (1) The constitution of the Tourt and the wem of office of ivs membuors
shall be such as may be preseribed. :
(2) Subject o the provisions «“ ihig Acs
powars and functions, namely:-

the Court shall have the Tllowing

Byt -
o

ARy
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{a) to review [fony Ume 19 time, the bruzd policies and programmes of the
University and  suggest m=asures for the working, improvement and
development of the Univcrsiiy.

{b) 1o consider and pass resolutions on the Annual Report and the Annual
Accounts of the University and Audit Report of such accounts; '

{2} ©w nominate members for varous courcils or Govermment, semi
government or privale bodics, where such a- member is required to be sent &
represent the University for the specific period as may prescribed.

(¢} 1o perfrmm such other functions as may be prescribed.

21. (1) The Exccuuve Councii siall be the principal executive body of the
University.

(2) The Constitution of the Executive Council, the term ol office of its members
and its powers and duties shall be such as may be prescribed.

22, (1} The Academic Council shall be the principal academic bady of the
University and shall subject 1o the provistons of the Statlutes  and the Ordinances. co-
ordinate and excrcise general supervision over the academic policies of the University.

{2) The Constitttion of the Academic Council, the term of office of its members
and its powers and duties shall be such as may be prescribed.

23. (1) The Finance Commitice shall be the principal financial body of the
UniversHy to take care o the financial mauers.

(2) The co stitution, poﬁrers and functions of the Finance Committee shall be
such as may be prescribed. ' -

24, (1} The Planning Board shall be the principal planning body of the
University. The Board shall ensure 1hat the infrastructure and academic supporl svstem
meets the norms of the University  Grants Commniission or the respective counciis.

{2) The constitution of the Planning Board, wrm.of office of its members and
its other powers and dutics shall be such as may be prescribed.

25. The constitution, powers and functions of the Boards of l‘acullif:sI the
Admission Committee, the Examinztion Committee and of such other authorities of the
University which may be declared by the Statues to be the authoritics of the University,
slLall be such as may be prescribed.

26. {I) The Execcutive Council with the approval of the Chancellor shal! make
the Stawtes for carrving out the purposes of this Act.

{2) Subjcet to the provisions of this Act the Statutes may provide for all or any
of the following matters. namely;---

{a) the constitution. powers and functions of the authoritics and other
bodies of the University, as may be constituted from time to time;

(b) the appointment and continuance in office of the members of the said
authorities, Mlling of vecancies of members and all other maters relaung to
those authorities for whicit it mav be necessary 10 provide:

{c) the appointir~nt. powers and duties of the officers of the University
and their emoluments; _

(elj the appointment of wachers oI" the University and other academic and
administrative staff: and their emoluments:

fujthe ahpﬁimmem of teachers and other academic and administrative
siaff working in any other University or Institution for a specific period for

- undertaking a joint project: )

The Executive
Council

The Avademic
Couneil

The Finanee
Comminee

The Planning
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(g) Lhe p-mclples govemmg semon'y e semee of employees L

(h) th‘- prueed..rﬂ for settlemen. of 15pules between employees or s.udems and
the Unwersxty e

(:) the procedure I‘or appeal 1o the Executive Coune:l by any employee or
smdenl against the action of zmy ofﬁeer or authonly of the Umvermly,
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(k) the - mthdrawa.l-
distinctions; Ceri A
{1} the msmuuen of fellowshxps scholarshjps, studenlshlps medals and | prizes;

(m) the maintenance.of d:sc:phne among, the smdents; .. L

- (n) -the estabhshment and abolluon of: Departments Cenmes and ‘other
constituted msututlons!Colleges elc Coeel . -

(o) the delegauon of: powere ested in, the authonues .or -officers of the
University and v i, B .,..,r» “r‘ {;7’#4‘&&&*?’3:* 5 LT :"*‘t Phatul,

(o) all other matters Whlch mdy by tlus Act are to bc or mav be presenbed

(3) The Esecutive eouncll shall not make, amend or rep..,al any Statute affeeung
the powers or constitution of any aulhenty of the Umversufv unul such authority has been
given an opportunity of expressing an opinion in writing on the proposed changes, and
any opinion’so expressed shall e considered by the Execunve Council. - ...~

{4) Nowwithstanding anythmg contained in the feregomg sub-sections the
Chancellor may direct the University to make prov:swns in the Statutes, in respect of any
matter specified by him and if the Exeeuuve Councnl 1s unable io_ implement suc.. a

P et P 1Y

of xts rece;pl, the Chaneellor ma aﬁer cons:denng the

du-eeuon wuhm mne

Power 10 make 1s A e ¢ 7S, sl bt
Ondinances roval- ncelior which may

provide for all or any of the followmg matle L :

(a) the admissioh of smdents lo l.he Um;eklw and lhelr enrolment as
such; C e e

(b) the courses of study‘t'o‘ be laid down ‘fei'_'all degrees, diplomas and
certificates of the University;, =~ .

{¢) the medium of mstrucﬂon and examination; _

(d) the award of degrce, diploma, certficate and other academic
distinctions, the qualifications for the same-and the means to be taken relating to
the granting and obtaining of the same.

(e) the fees t6 be charged for courses of study in lhe Universiiy and for .

admission to the examinations, degrees, diplomas and certificates of the
_University; _
(/) the conditions for the award of fellowships, scholarships studentships,
medals and prizes; '
(g) the conduct of examinations, including the term of Office and manner
of appointment and the duties of cxamining bodies, examiners and moderators,

(1) the conditions of residence of the students of the University;
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stud_nes'forthem wnthuf'the Umversxt')'r, Y
famie (1)’ ‘the a appomtment drid- emoluments 3 ‘employee., other ‘than _
o whom provision' has been made in'the Stamtes;

(k) the establishmient of Centre- of Studies, Boards of Studies,
Interdisciplinary Sludles Special Centres, Specialized Laboratories and other

Commillees;

{) the marner of co—operat.on anc collaboration -with ather Umversmes S
and authonues meluamg lea.rned bOle"S or assoelauonz-r VT e i

=i

e we(m). the- ereauon, eomposmoneq ;ﬁmeuons ot' any other body whlch is

considered necessary, for improving the eeademm mileage of the Umvers:ty,
~.{n) the remuneration to be paid to th: exammers, moderators, invigilators
and tabulators; .
{0} such other terms and condmons of service of- teachers and other
academic staff as are not prescnbed by the Statutes
28.(1) The annual report of the University shall be prepared under the
direcion of the Executive Council and shall be submitted to the Court on or afier such
date as may be prescnbed and the Court shall eoasxder the'; Teport in its annual meetmg
(2) “The r*ourl shall submit the a'mual repo-'l to (he Chancedlor along with its
comments, if any. -
23, (1) The annual accounts and balance sheet of the Umversxty shall be
prepared under the directions of the Executive COUIICI[ and shall, once 2t ,lea..l €very year
anid at intervals of not more thin ﬁﬂeen months be audned by an experienced and
qualified firm ‘of Chartered Accountant of repute.
(2) A copy of the annual accounts, toge*her with the audit report thereon, shall
be submitted to the Coun and the Chancellor along with the observanons of the

Execumre Council, = -

Y _n
4".'-

brought o the notice of lhe Exeeutwe Council and the observations, if- any, shall after
being reviewed by the Executive Council; be subnutted to the Chancellor. fo 5

30.{1) Every: employee “of the’ Umverslty ‘shall'be appomled i engaged as per

- provisions of the Statutes.

. -{2) Any dispute arising between the University and any of the‘-employees
appointed substantively, shall be relerred 1o the Executive Council who shall decide the
dispute after affording an opportunity to the employee mﬂun three months from the daie
ofits reference.

{3) The aggneved employee, may file an appeal against the order of the
Executive Council 1o the Chancellor.

{4) Any dis:pute in respect of any eﬁlployee engaged temporarily or on ad-floc or
part time or casual basis shall be heard and decided by the Vice-Chancellor.

(5) Any person aggricved by the order of the Vice Chancellor may prefer an

appeal to the Chancellor .The decision of the Chancellor in such an appeal shall be final - -

and no suit shall lie in any court in respect of the matters decided by ihe Chancellor.

31. (1) Any student or candidate for an examination, whosc name has been -

. removed from the rolls of the University by the orders or resolution of the Academic
Council, Proctorial Board or Controller of Examination as.the case ray be and who has
been debarred from appearing at the examinations of the University for more than one
vear, may within ten days of the date of receipt of such order by him in writing appeal to
the Vige-Chancellor wha may confirm, modify or reverse the decision to the aforesaid
authonlles or the concerned Committee, as the case may be.
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(2) Any dGCISIOII.takﬁl by the Vtce-Chancellor shall be ﬁna..
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schcme or Provtdent Fund or prowdc such 1 msurance schemes as it may: dpem fit in;such
manner and subject to such condtttons as may | bc dectded by lhe Exccuttve Count:tl

33. If any questton arises as 10 wkether any person has ht:cn duly no'"mnatcd 0:
appointed as or is enlitled 1o be a member. of any authority or other body of the
University, the matter shall be referred to the Chancellor whose decision thereon shall be
ﬁnal. e

g H-‘- 34 ‘Where any aulhonty of the' Umvmtty is given power under this Act or the

Statutes 10 appomt Commntces“such Conmttttecs have'as otherWtse pro\rtded consist of
the members of the aulhonty concemed and. of such other persons as the authority in
each case may think fit.~ ~ 7 -0 :

35. All vacancies among thc members (other than ex—aﬂ" cio) of any authority or
ather body of the University shall be ﬁl!ed, as soon as may be convenient by the person
or the body, who appointed, nommalcd or co—opted the member whose place has become
of such attthonty or body for tnc rematnmg term i'or ‘which he has hecn appomtcd or
co—opled R USRI TIN G T e -

' 36 No act or ﬁtoééedmgs of any authortty or other body of the Umvers:ty shall
be invalid merely by reason of the existence of a vacancy or vacam::tcs among its

members.

37. A copy of any receipt, appltcatton notice, proceeding, resa.uuon of any
authortty or Committee of the Umvcrstty or other documenls in possession of the
University, if certified by the Registrar, shall be recewed as pnma ﬁzcte evtdence of such
receipt, application, notice, order, proceedmﬂ or resolution, documenis or the existence
of entry in the register and shall be-admitted as evidence of the maners and transaction
therein where the ongmal if produced have been admtss:ble in e\ndencc .

38.(1) Every Starute or Ordmanccs made under thts Act shan bc'madc
avatlablcmwnung Lo Lo '

-y ) VI

. .\‘,_ Al

{2) Each new Statute or Ordmances made under thts- Act shau bt-, enforced as

soon as it is made by ther compelent authonty / S VURTI O ST SO

"39. {1} The Trust shall establtsh a’ permanent e:ndowmcnt fund: of at least

rupees 1en crore. - S

(2) The Univessily shall have the power 1o invest the p:ermanent endowment
fund in such manner as may be prescribed.

(3) The University may wansfer atty amount from the. gencral fund or the
development fund to the permanent endowment fand.

(4) Any amount exceeding the minimum amount qpectﬁed in sub-section (l)
may be withdrawn from the permanent endowment fund by the University ‘for the
purposes of development of the Ut‘tiversity.

4Q. (1} The University. shall establish a general fund 10 which the followmg
amount shall be credited, namely:—

(a) all fees which may.be charged by the Umvermy,
¢b} all sums received from any other source;
(c) all contributions made by the Trust; and

(d) all-contributio_ns made in this bchalf by any other person or body
which are not prohibited by any law for the time being in force.

’ RN
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recumng expendlmr&s of the Unwel:s

i T

AL (1) “The Umvers:ty S]].ﬂ].l also estab]zsh 8.2 dévelopmenl fund fo: wlnch

.p.

follomng moneys shall be crcdltod, namely :— T T e s
(a) development fees, whlch wmay be charged from studems
(b} all sums received t'rom olhcr sources for the purpose of the
development of the Umvers;ty,
{c) all contributions made by the' Trust, “"'.-:"" RS

"(d) all contributions’ made in; thxs beha!f by any other person or body
which are not prohibited by any Taw for the time being m.force and

(e} all incomes received from the permanent endowment fund.

(2) The moneys credited to the development fund from time to time shall be
utilized for the development of the Umvcrslty

'42. The funds established under sections 39, 40 and 4ar shall subject to general
supervision and control of the Court and be rcgulaled and maintained in such manner as
may be prescribed, S

43.The University shall not be eligible for any grant—m—ald or_any ﬁnanclal
assistance from the State Government or any other body or Corporatior. owned and
controlled by the State Govermaent. ' '

44. The fees charged for different academic programmes shall be in accordance

. with laws for the time being in force. ‘ '

45. (1) It shall be the duty of the Umvcrs:ty or a.ny authority or ofﬁccr of the
University to fumish such informations or records relating to the administration or
finance and other affairs of the University as the State Gggt;mment may call for.

(2) The State Government, if it-is of the view that there is a violation of the
provisions of this Act or the Statutes or Ordirances, made thereunder, may issue such
directions 10 the University under section 49 as it may deem necessary.

' 46..(1) If the University proposes its dissolution in accordance -with the law

‘governing its constitution or incorporation, it shall give at least six months writien natice

to the State Government.

\ (2} On receipt of information referred 10 in sub-section (1) the Siate
Government shall make such arrangement for administration of the University from the
date of dissolution of the University and until the last batch of students in regular courses
of studies of the University complete their courses of studies in such manner as may be
prescribed. '

47. (1) The expenditure for administration of the University during the taking
over the liabilities of the University under seclion 46 shall be met out of the permanent
endowment fund, the general [und and the development fund.

{2) If the funds referred to in sub-section (1) are not sufficient 10 meet the
expenditure of the University during the 1aking over the liabilitics of the Univers‘ty, such
expenditurc may be met by disposing of the properties or assets of the Universily by the
State Govermment.

48. (1) Where the State Governmient receives a complaint that the University is
not functioning in accordance with the provisions of this Act, it shall require the
University to show cause, within such time, which shall not be less than six months,
referring a copy o-.{‘ the complainy, as 10 why the University should not be derecogrized.

14
-

i

Muintenance of
Fund

R
Financial I
Condition -

Fexs

Power of the State
Government (o
call for
infometion and
records

Dissolution of
Untversity

Expenditure of the

- University during

dissolution

Derecopnition of
University

K

e




L ST

- int> the a;lcgaﬂon of vmlz.:on of I:hc provlswns of th.u» Act

S Y @) Every Sone

manrv., éooaa

aha p ma fir :e'case of vlolatlon of the

pro'hsmns of‘l'lus Act in 1he ﬁ.mct:omngm[‘ :he Umvers ty, 1s mad_e om., xt shall ordcr such
enquiry as it deem nccessary ’ ' ’

(3) F or l.h“ purposes of an mqulry under sub- SCCLlun ('J), the State Government
shall, by nouﬁcauon appomt an officer or autt onty as the enq-.unng aulhonly to enquire

- - ‘ - .1’-‘

'\JF' AP LT

qumng ai:ﬂmﬁtynppomle& under sub-segtmn (3) shall Whllc
perfonmng it - funcuons under this*Act;;shill have-all the powers of Givil Court under the
Code of Civil: Procedure 1908 trying ‘a suit and in particular in respect of the following

matters, namely SR Y

(a) summomng and en.t'orcmg the at:cndance of any wnness and

exarn.mmg him on oath

L S B R L P e LN S rer e REPTFERNRERE N LR N

(b) requiring t_hg 'd'lSCC_:VCII'Iy and production of any document...:: « @ -

(c) requisitioning uny_ puBlic record or copy‘:hcr_eof from any office;
(d) receiving evidence 01.1 affidavits;

(e) an) oLhe’ mratter whcu may bﬂ prcscnbed

(5) If, upon.receipt of the inquiry report, the Staie Government is s satisficd that
the T™iversity has violated any provision of this Act,.the Governrncnt shall direct the
University to make necessary tinproverments & su_zest for proper unp]ememanon of the

promsmns of ﬂus Act.

" (6) lf it lS absqrvcd .that the Umversny is wolaung the Act commuous!y for
three Hmes, the Stale Gov,emment nay derecogmze the Umvers:ty with pnor approval of
Un.vers:ty Gﬁﬂl Conum.s:op S MG ea . w poHEENGT O i

S SRR = . : e, ot

(7} During the pen'od of the management of the Universiiy under sub-seclion
(6) lhe Slate Government may utilize lhe permanent endowmem ﬁ.md the general fund
or Lhe developmenl ﬁmd for lhe purposes of the management of the affalrs of the
Umversny If the Eunds of the Unwersny are not sufficient to meet the requisite
expr -ld:ture of lhe Umversuy, the State Government may dispose off (he assets or llu.

propcmes of the Umversuy to meel the said expenses.

- 1

(8) Every noliﬁ_cation under sub-section (6), shall be Taid before bolh Houses of

. _ the State Legislature before implementation.

Power ol the Staté
Govermment o
policy matters

Staws ol
asscte/liabilities on
dissolution ide-
recopnition -

49, The State Govemment may" issue such directions'from time 10 time (o,
University on policy matters not inconsistent with lhe provisions of this, Act. as il may .

deem nccessary. Such direclions shall be complied with by the Umversny

50. All assets and properties including permanent enddwment fund .gencral
fund or any other fund & also the liabilities of the University vill belong to the proposc.
Trust in case of dissolution of the University under any clause mentioned herein above in
the Acl. ' !

h
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Umvers:ty “AC197: tor’“the prows:o

-" shml dunng such period as’ may ' be Specified -in- thc :erer have 'qufe o submc- t6 sich .

adaptauons whether by wey of modlﬁcauon, add:lmn or om15510n as it may deem
necessary or expedient: - S "..

"o\nded .uai no such ordcr ]

II"be mude: é@(‘_:_l;_l‘ Jﬂp_ years .from -the. date_of . -

T
P

(2) Every order ruade u.nder sub—se-ct:on( l) .sha“ll be laid before bolh lhc Houscs
of‘the Slatc Legls]aturc as soon as may be aﬂer 1t is madc e

. {3) No order made under sub-secuon (1) shall be called in quw:on in any court

,'-\- e 4

-on the ground that no dlfﬁculty as is referred to in that sub-sccnon ‘existed or was

il

l‘cqulred {o be rcmoved

.,

STATEMENT OF OB]ECI‘S A.N'D REASONS

With ~ view to encouraging private seclor fo pé;licipalc in I.hc field of higher education, it has been
declded o estabhsh and mcorporate a teach.mg Umvers:ty by l.he name of Swarm Vwekan:md Subharti
urwer"lty, Ultar { radesh at ‘Vleen..t ia Uttar Prade:.ls :.ponsored oy oubnaru K. K B.. Chamable Trust, :
Meenit regisiéred under the Indian Trusts Act, 1882 (Act no. 2 cf 1882) 50 as to provide to the students
and teachers the necessary atmosphere and factlluas for the promouon of innovations leading to proper

strucmnng of cou:ses acw me.lhod of teachmg and Jeamm and mtegral development of personahty

The Swami Vwekanand Subham Umversnty Utt.ar Pradesh Bl“ 2008 is mlroduced accordmg‘

— e $M.A, ABIDI,
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